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COLLECTOR OFFICE, AHMEDNAGAR

(MINING BRANCH)
Phone No. 0241-2344002 ' email id- ah.mng dmo@gmail.com

No.. Mining/Kavi4c/982/2020
Date-19 /11/2020
To,
The Registrar,

Hon’ble National Green Tribunal,
Principal Bench, New Delhi.

Subject- Submission of Joint Committee Report in O.A. No. 68/2020 (W2)
Ref- Hon’ble NGT order dated 08/10/2020.

Respected sir,
As per the order dated 08/10/2020 passed by Hon'ble National Green Tribunal in

the O.A. No. 68/2020, this office has formed joint committee of Sub Divisional Officer Sangamer and

‘Regional Officer, MPCB, Nashik fbr submission of féctual report in respect of issues raised in the said
order. Before Submission of report, proper directions to the committee were g.iven ahd also after receiving
the report appropriate directions were issued to submit the report on 29/10/2020 and 19/11/2020 at
Collector office Ahmednagar. The joint committee report is enclosed herewith for ready reference and ikind

perusal please. As per the directions of Hon’ble NGT further action as directed will be taken.

Collector, Ahmednagar.

Lo o L PP G A e B et e T,

1




Joint committee Report in respect of order dated 08/10/2020 passed by Hon’ble NGT,
Principal Bench, New Delhi
0.A.No. 68/2020 (WZ)

Date-19/11/2020
As per the Hon’ble NGT order dated 08/10/2020 in O.A. No. 68/2020 filed by Shri.
Rajiv Babasaheb Waman and others Vs Ministry of Environment, Forest and Climate change
and others Hon'ble District Collector Ahmednagar has formed joint committee of Sub Divional

officer, Sangamner and Regional Officer, MPCB, Nashik and directed to submit the report on factual

 status of issues raised in the said NGT order. The major issues to be addressed in the N.G.T order are

as follows
1. Illegal Stone Mining. .
2. lllegal Mining without prior environmental clearance
3. lllegal stone crushing
4.1llegal crushing without permission of MPCB.

~ Joint visit by committee along with District Mining Officer Ahmednagar, Tahsildar
Sangamner, Circle officer Talegoan and Talathi Talegaon was carried out on 04/11/2020 and
folldwing findings are noticed- |
1. Illegal Stone Mining - M/s Gayatri Project Ltd. is direct agency wofking uqder the MSRDC for
Nagpur-Mumbai Super Communication Expressway Project { Samruddhi Mahamarg) . M/s Gayatri
Project Ltd. has set up stone crusher unit only for captive purpose of the said expressway. The
District Collector, Ahmednagar vide his Orders No. .Gaukh/karya4k/397/2020 Dt.19/03/2020 had
accorded the permission to excavate 1000 brass murum from Gat No.313 and 20000 brass stone
from Gat No.314 at village Hasanabad. There was National Lock down due to COVID 19 M/s Gayatri
Project Ltd. could not excavate the said quantity so extension was given vide letter
No.Gaukh/karya4k/532/2020 Dt.25/06/2020. To ascertain the quantity of stone excavated ETS
measurement was carried out on 09/11/2020. As per the said measurement it is seen that M/s

Gayatri Projects Ltd. had excavated total 20,014 brass. As per the ETS measurement no significant

excavation beyond the permitted quantity is carried out.
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As per the Notification of Government of Maharashtra dated 14/11/2018 Nagpur-

Mumbai Super Communication Expressway Project is declared as vital public project and waived the
levy of royalty leviable under the Maharashtra Minor Mineral Extraction (Development and
Regulation) Rule, 2013 on excavation for Minor Mineral required for the said project. As per the
Government of Maharashtra Circular Dated 27/05/2019 if excess quantity is excavated it fs to be
brought to notice of Collector and Collector has to give written warning to concerned agency. Mining
was carried out as per temporary permit given to M/s Gayatri Project Ltd. No illegal mining was

carried out by M/s Gayatri Projects Ltd. Here to marked and annexed Exh. R 1 are the copies of
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temporary permit orders dated 19/03/2020 & 25/06/2020, ETS measurement report,'

Government. Notification dated 14/11/2018, Government Circular dated 27/05/20109,
collectively. '

2. Illegal Mining without prior environmental clearance- As per the Maharashtfa Minor Mineral
Excavation Rules, 2013 Chapter -1V, no prior environmental clearance is needed for granting
temporary permit for excavation. As per this provision Government of Mahal.“ashtra vide letter dated
12/12/2013 have issued clarification regarding issuance of temporary permits. As per the provisibn
temporary permits of excavation of stone were issued to M/s Gayatri Projects Ltd. Here to marked
and annexed Exh. R-2 is the copy of letter dated 12/12/2013 issued by Government of
Maharashtra.

3. lllégal stohe crushing- M/s Gayatari Project Ltd. Gut No. 314 of Hasnabad had applied for
obtaining consent to establish to Maharashtra Pollution Control Board on 11/06/2020 and the
Board has granted consent to establish to the said crﬁsher vide letter with Sr.. No. 2008000230 on
07/08/2020. Thereafter, Boérd was in receipt of complaints regarding pollution problem due to the
said crusher and after investigation of these complaints, Proposed Directions (PD) under Watef Act
and Air Act was issued on 27/08/2020. The project proponent had applied for obtaining consent to
operate vide Online application UAN-0000097017 on 25/08/2020. The show cause notice for
Refusal of application for consent to operate was issued on 22/09/2020 for non installation of
adequate air pollution control system and the said application was refused vide letter with Sr. No.
2009001268 on 29/09/2020 for non-compliance of conditions of consent to Establish and non

submission of reply to the said notice. The PP has again applied for obtaining consent to operate vide
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UAN-000010072 on 13/10/2020. Here to marked and annexed Exh. R-3 are the copies consent
to establish, Proposed Directions (PD), Show cause notice for refusal and refusal’ letter
collectively.

4. lllegal crushing without permission of MPCB- The PP has operated the said stone crusher from
July to October, 2020 without consent to operate and adequate Air polluﬁon control systemi At the
time of visit about 5000 Brass aggregate (Stone Metal) was found stored _iri the crushing premises.
The office of Sub Regional Officer, MPCB Ahmednagar has submitted proposalithrough legal module
to Regional Office, Nashik for issuance of further appropriate stringent directions. However, the said
proposal was reverted to this office for want of joint committee report as per the directions of
Hon’ble National Green Tribunal dated 08/10/2020. This office will resubmit the said proposal to
the Higher authority along with report of joint committee for issuance ofvappropr.iate directions such
as environmental compensation due to operation of the stone crusher without consent to operate of
the Board and without adequate Air pollution control system as well as directions towards not to
run the crusher without obtaining consent to operate of the Board. The stringent action and penalty
as per law will be levied to Project Proponent for violation as reported ébove. Also in future, the
project will be monitored keeping in view any violation of environment ]aws.

The joint committee report is submitted for your kind perusal and for further

directions please. .

(Dr.Shashikant Mangrule)

I/c Sub Regional Officer Sub Divisional Magistrate,
MPCB, Ahmednagar Sangamner Div, Sangamner
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_ Volume Report of Stone Quarry of M/S. Gayatri Project Ltd
Section Previous Cutting Volume
From Section | Difference | Width Area Previous | Average | Volume

Sq. Meters Area 8q. Meters {Cubic Meters
1 990.000 - 0.000 20.000 65.365 0.000 32.683 0.G00
2] 1000.000 990.000 10.000 50.000 162.320] 65365 113.843] 1138425
3] 1010.000{  1000.000 10.000 70.000 492.810 162.320 827.565] 3275.650
4] 1020.000; 1010.000 10.000 80.000 844,100 492.810 568.455]  5684.550
5| 1030.0001 1020.000 10.000j 85.842 676.598 644.100 660.349] 6603.49
61 1040.000] 1030.000 10.000 91.510 721.715 676.598 699,157} €9591.566
71 1050.000f 1040.000 10,000 87.566 722.204 721.715 721.959] 7219.593
8] 1080000 1050,000 10.000 §1.242 718.898 722,204 720.551] 7205510
9f  1070.000]  1060.000 10.000 B8.784]  634.713]  716.898] _ 676.805] 6768.055
10] 1080.000] 1070.000 10.000 50.000]  472.435]  634.713] _ 563.574] 5535.738
11} 1090.000] 1080.000 10.000 20000 320.530|  472.435]  396.483] 3964.825
12} 1100.000| 1090.000 10.000 _18.708 130,380 320.530 225.455] 2254 552
Total 56641.955
Bass 20014.825
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RNI No. MAHBIL /2009/37831
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REVENUE AND FORESTS DEPARTMENT
Madam Cama Marg, Hutatma Rajguru Chowk, Mantralaya
Mumbai 400 032, dated the 14th November 2018

NOTIFICATION

MAHARASHTRA MINOR MINERAL EXTRACTION (DEVELOPMENT AND REGULATION) RuLES, 2013,

No. gaukhni-10/0915/C.R.472/kh.—In exercise of the powers conferred by fourth proviso to sub-rule
(i) of rule 46 of the Maharashtra Minor Mineral Extraction (Development and Regulation) Rules, 2013 and
of all other powers enabling it in that behalf, the Government of Maharashtra hereby notifies the Nagpur
Mumbai Super Communication Expressway Project as a vital public project and waives the levy of
royalty leviable under the said Rules on excavation of minor minerals required for the said Project.

By order and in the name of the Governor of Maharashtra,

RAJENDRA KSHIRSAGAR,
Joint Secretary to Government.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY I/C DIRECTOR SHRI MANOHAR SHANKAR GAIKWAD, PRINTED AT
GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY

AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004, EDITOR :  I/C DIRECTOR SHRI MANOHAR SHANKAR GAIKWAD.
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MAHARASHTRA POLLUTION CONTROL BOARD

Phene : 0253-2365150 - mmmsemmemes  Udyog Bhavan, First Floor Trimbak
Fax :0253-2365140 W Road,Near ITI, Satpur,Nashik-
Website: htto://mpch.gov.in. NP 422007,

E-Mail: ronashik@mpcb.gov.in

BY R.P.A.D./JE-Mail/HAND DELIVERY
L. No: MPCB/RONK/PD/ {2711 32/2020 Date:-)-4/08/2020.
To,

Mis Gayatri Projet Ltd(Sangamner),
Gat No.313 & 314, MojeHasnabad,

Tal-Sangamner, Dist-Ahmednagar,

Sub:- Proposed Directions u/s 33A of the Water {Prevention & Control of Pollution)
Act, 1974 and u/s 31A of the Air (Prevention & Control of Poliution) Act, 1981.

Ref:-1. Consent to establish granted by the Board.
2. Complaint received by the Board office at Ahmednagar vide letter dtd. 12.08.2020.
3. Proposal for legal action received by this office vide MPCB-LEGAL_ACTIONS-
260820003
a
' WHEREAS, it is mandatory and obligatory on the part of industry fo abide the conditions

stipulated in Consent to Establish granted by the Board under Section 25 of the Water {Prevention &
Control of Pollution) Act, 1974 and under Section 21 of Air (Prevention & Control of Poliution) Act, 1981
and Hazardous Waste (Management & Tran boundary Movement) Rules, 2016 vide above reference
cited at 1 before siarting the activity at aforesaid locaticn.

"AND WHEREAS, the Board office at Ahmednagar is. in receipt of complaint of Air Pollution
problem in the area through nearby villagers due to stone crusher and mining activity vide above
reference cited at 2.

ﬁND WHEREAS, the Board officer- at Ahmednagar visited the site on 24.08.2020 for
investigation of the said complaint and submitted prepasal to this affice for legal action vide above
reference cited at 3 due to following non compliances. W

1. The stone crushing activity started without oblaining consent to operate from the Board,

2. The unit has not constructed wind braking wall for arresting the entry of wind in the

premises,

3. The conveyor belfs are not covered to avoid spreading of dust in the area.

4. The pacca roads are not constructed for vehicle movement in the premises.

5. Tree plantation is not carried out along the periphery.

ANDWHEREAS, after examining the record of the case and after making necessary enquiry
this office has concluded that the unit have violated the consent conditions and causing pollution
problem in the nearby surrounding area knowingly and willfully,

/NOW THEREFORE, it is directed to show cause as why the production activity shall nat be
stepped down forthwith? And why competant authority shall not be directed to disconnect electricity and
water supply of the industry immediately?

TR AR e I s




The reply of the unit, if any, to these Directions shall be submitted to this office within 7 days
fram date of issuance of these directions, otherwise, the Board will have no any other op:ijzthan to

initiate further sfringent legal action against the unit, which may be noted. e

(Am%

Regional Officer,Nashik,

Copy Submitted for information fo:- )
1. The Member Secretary, MPC Board, Mumbai.
2. The Principal Scientific Officer, M.P.C. Board, Mumbai.
Copy forwarded to:-
Sub-Regional Qfficer MPCB, Ahmednagar — He is directed to serve the capy of these
directions to the industry & submit the present status repert of the industry.
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE, NASHIK
S Regional Office

@” A hner —

Phone: 0253/2365150

Fax: 0253/2365140 Udyog Bhavan, First Floor

Visit us at www.mpcb.gov.in =S " I}gﬁ?}?iigggb?eaf IT1, Satpur,

E-mail: 1 nas] ik@mpch.gov.in “” NasHie s

No. MPCB/RO/NASHIK/ SCN/Jp a2 200 0c] /2020 Date: g 7 /09/ 2020
Mo : N00922000Y S A

To,

M/s Gayatri Projects Limited.,,
Gut No. 313 And 314, Hasanabad / Talegaon Dighe
Tal. Sangamner Dist. Ahmednagar.

Sub: Show Cause Notice for Refusal of application for consent to operate under the
Provision of Water (Prevention and Control of Pollution) Act, 1974 & Air (Prevention

and Control of Pollution) Act, 1981.

Ref: Your application for consent to operate vide no. MPCB-CONSENT-0000097017.

AND WHEREAS, you have applied for grant of consent to operate under Section
26 of the Water (Prevention and Control of Pollution) Act, 1974, under Section 21 of the
Air (Prevention and Control of Pollution) Act, 1981 and Hazardous Waste (Management,
Handling & Trans-boundary Movement) Rules 2008 and amendments thereto,

AND WHEREAS, this office has scrutinized your application, upon scrutiny, found
following short falls / discrepancies;
1. You have started production activity without obtaining consent to operate from
. the Board,
2. You have not provided permanent cover to the conveyor belt of your stone
crusher.

170
T

3. You have not provided wind braking wall at your-stone-crusher.

AND WHEREAS, this shows your negligent attitude towards Environment
Protection & Compliance of consent condition issued by the Board.

NOW, THEREFORE, in exercise of the powers conferred upon me, you are hereby
directed to Show Cause as to why, your application for consent to operate should not be
refused under the provision of the Water (Prevention & Control of Pollution) Act, 1974 and

Air (Prevention and Control of Pollution) Act, 1981.

MPCB-CONSENT-0000097017. Page 10f2
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Your reply, to aforesaid points shall be uploaded to the Web Portal & the same
shall reach to this office within a period of 7_days from the date of issue of this notice,
failing which, it will be assumed that you have nothing to say in this regard and further

stringent action will be initiated against your industry, as may deem fit in your case, which
may please be noted.

For and on behalf of the
Maharashtra Pollution Control Board

(An¥ar B Durgule)
Regional Officer, Nashik.

Copy submitted for favor of information to;
PSO, MPCB, Mumbai.

Copy to:-
pliance of Proposed Direction and

SRO, Ahmednagar — You are directed to submit the com
take follow up.
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE, NASHIK

T Regional Office
HETTS UdyogBhavan, First Floor
Trimbak Road, Near ITI, Satpur,
Nashik — 422007

Phone: 0253/2365150

Fax: 0253/2365140

Visit us at www.mpcb.gov.in
E-mail: ronashik@mpch.gov.in

.
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No. MPCB/RO/NASHIK/ Refusal / ] ppappizex /2020 Date: 9 /09/ 2020

To,

M/s Gayatri Projects Limited.,

Gut No. 313 And 314, Ap. Hasanabad / Talegaon Dighe,

Tal- Sangamner, Dist-Ahmednagar,
Sub: Refusal of application for consent to Operate under section 27 of the Water (Prevention and Control
of Pollution) Act, 1974 & under section 21 of the Air (Prevention and Control of Pollution) Act, 1981

amendments thereto.
Ref: 1) Show Cause Notice for refusal of consent vide letter no. MPCB/RONASHIK/SCN/2009220009,

dated 22.09.2020.
2) Your application for consent to Operate vide No. MPCB-CONSENT-0000087017.

WHEREAS, you have applied for grant of consent under Section 26 of the Water (Prevention and
Control of Pollution) Act, 1974; under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 and
Hazardous Waste (Management, Handling & Trans-boundary Movement) Rules 2008 and amendments

thereto .

Compliance, discrepancies found upon scrutiny of your application and compliance of consent condition,
which finds difficult to consider your application for grant of consent, therefore issued show cause notice for
refusal consent vides-ref (1). You have not provided permanent Tin Shed cover to the conveyor belt, you have
not provided permanent wind braking wall, And you have started production activity without obtaining consent
to operate from the Board.

AND WHEREAS, Itis noted that you have failed to address the issues and compliance, thereof after
repeated communication. This shows your negligent attitude towards Environment Protection & Compliance
to the directions issued by the Board.

NOW, THEREFORE, taking into consideration all the material facts including environmental concerns
and in exercise of the powers conferred upon me, your consent application is hereby refused under section
27 of the Water (Prevention and Control of Pollution) Act, 1974 & under section 21 of the Air (Prevention and
Control of Pollution) Act, 1981 ameridments thereto.

AND WHEREAS, it is noted that, you have not taken any efforts fo submit the required documents 1‘

You may prefer an appeal against the refusal order passed by Maharashtra Pollution
Control Board, in case aggrieved by this order, to appellate authority within 30 days from the date
of receipt of this refusal order, amendments thereto, which may please be noted. ,7

DA:- Copy of Show Cause Notice. (

(Amars Durgule)
Regional Officer,Nashik.

Copy submitted for favor of information to: PSO, MPCB, Mumbai.
Copy to:- SRO, Ahmednagar:- You are directed to submit the compliance, and take

necessary follow up.

MPCB-CONSENT-0006097017 : Page 1 of 1
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